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ORDERS OF THE TRIBUNAL 

REGIS 

Applicant has claiEned that he was 

engaged s Casual iaburer Ufl:& the Re - rzenta 

I  in Telecrn Jartment of Gveument of InIia. 

Itbjs case that while taking sts to 

eulerise the left out Casual rjaourer3,the 

caae of the Appli ca nt has not received 1ue 

cxnsi der atlon (of the R esjon d ts) .0 scriminater]j 

2. 	It appears from 	exure-/4 iate 

15.10.03 of the Qriiral pli'ation that it 
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has alrealy been Jectded to r u1are fi 

loft-out Casual Labourorr.It pers that 

out of 1437 Casual Labourers iclentifted.only 

455 Cu1 are joirg to be outMs 

for which their bio-dats were cl1ed for 

(unier Annexur.4 1te'1 15.11111.2103) to be 

furnished by 31,,10.2903.Taidnq clue from  

this Mr.Akhaya Kumar MishrAs Learned Counsel 

appearing for the Applicant 5tates that 

eeditious steos are beinq taken to 

recu1rise 455 Csua1Laurer. by unjustly 

iorn the es of the Aplict;who has 

04  reci few mteiais to su,stan... 

tite his c.se as maie out in this Original 

p1ict.on under section 19 of the 

intstr itive ?ribunal s ct 1985. 

3• 	It is also the case of the 

Applicant that he has rere3ented to the 

Author i ti es for r or es sal of his g r I evan ce 

and th&t,without paying any heed to his 

cse/tevanee, e,pediticus stos are betg 1 

taken surrtiUously to reqularise a few 

casual labourers. To state in nut-shell, 

qross mala fines have been 11eged in this 

Case. 

4, 	In the afores$d prenjses,wjthout 

waisting any time to examine this case, the 

se is hereby Usposet of re-, uirin4 the 

espon5ents to exnine (and if requtrod by 

rexn1ning) the ease of the ip1icaht, 

herein (even by giving him persaal hearing 

with reference to recorda)before pr1ceedinc 

to requl zrise any of the left-out Casual. 
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Labourers,It is, how evm1e cleir that withrut exnin!ng 

(r1irg)the cise of the Ap1icant and iriUmating him 

the result,thereof,thc oden ts shu1d !et give any 

fiia1ity to the matter re1ting to the reulristicn of 

left-out Casual Leabiourers. 

r.  
40 'ith the aforesaid observaticrs anj directions 

this case is disposes of;by grarting liberty to the 

/ 	Ap1iCt to furnish detls(iclUiirig all detail9)a$ 

7 reuirei in the letter dited 15,13.2003 sout }ielL 

f 	 (to the es-,:)-,-4 n!ents)iA order to su8ttiate hi 

ii share of rresenttien by 39.01.204.end copies 

(17/ of this or:ier to the es:on1its a1rzith copies of 

this O.A., a1i free opies of this order be giv&i to 

learned counsel appearing for the plicazit and  
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Jefla,learnei A9itiea1 tandiQg Counsel; for the Union 

€f Inta;øn whom a copysf thi.s ,A, his a1reayhee 

S erve&. 	 'f 
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